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11,13.a.4 Hon. Mr. Justice B.C. Seksena, V.0 

PitLtLujimpLarAivi. 

This review petition is directed against 

the order passed by the Bench consisting o Justice 

R.K. Varma the then Vice Chairman and Hon, Miss. Usha 

Sen, Administrative Member,. Though by an earlier order 

it is directed that the review petition be listed 

before a Division Bench comprising the present Vices 

Chairman and Hon a ble Member K. thathukumar in view of 

the provisions of the Procedure Rules contained in 

Appendix IV, Section 5 of the Central AdminisVrative 
Tri

bunal(Procedure ) Rules, 1987, the review petition 

may be sent to the Bench constituted earlier and had 

decided the earlier- 
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Justice R.K. Varma, Vice—Chairman 

  

   

ha 

the order 

the face 

by this T 

fur any i 

is, there 

va erused the Raviaw applicatiol and 

fe- . IN-AeAt4lt any error apparant on 
of record and as such the order pa:33e 

ribunal dated 22.4.1994 doss not call 

itarrart3nca in reJiaw, The Revidw APP 

fore, dismissed summarily. 

icstion 

( Willa Sea ) 
Member (A &mini stria tive 

(Justice R.K.Varma ) 
Vice Chairman 


